3883 Supreme Court’s
Judgement on
Punjab Bills (C.A.)

The revision of tram fares is under
the consideration of the West Bengal
Government,

12 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
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THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr
Speaker Sir, Government have seen
press reports of the judgement deli-
vered by the Supreme Court of India
on July, 30, 1968 in the civil appeal
State of Punjab wvs. Satyapal Dang.
Steps are being taken to obtain a
copy of the judgément.

Sir, you will recall that I had in-
formed the House on May, 10, 1968,
that the High Court of Punjab and
Haryana had held that the Punjab
Appropriation Acts of 1968 were ultra
vires of the Constitution and hence
not valid, The Government of Pun-
jab haa appealed against the judge-
ment of the High Court. According
to information received from Govern-
ment Counsel, the Supreme Court was
pleased to hold that actlon of the
Governor in prorg . the House
and issuing the ance to regulate
the procedure in the Housesy of the
Legislature of the State in relation
to financtal busimess was legal and
proper and wasg necessary for the
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functioning of the Cunstituti(mal.

machinery.

The Gbvernment of India trust that,
in view of the authoritative interpre-
tation of certain provisions of the
Constitution, controversids concérning
the scope ang import of those provi-
siong will be set at rest.
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MR. SPEAKER: You are right.
‘We ghall take it up a few days later.
There is no hurry about it. The Cal-
ling Attention is postponed because
copies of the judgment are not there.

12.03 hrs.
RE, CALLING ATTENTION NOTICES

MR. SPEAKER: Before I take up
some other business, I would like to
tell the House one or two points about
my own difficulties. I receive a A
number of calling attention notices
every day—30 or 40 is the average
per day. Many of them relate to
strikes onr the spot. It may be in a
hospital, industry or somewhere else.
In a huge country like ours, there are
a number of strikeg in different con-
ners of the country. After all, hon.
members want information. If they
want information, I think a short
notice question would be more appro-
priate than a calling attention. Today
for instance about the strikes I have
received about halt a dozen calling
attention notices. I cannot possibly
admit all of them. When sqomething
more important comes, I admit it. On
one .or two occasions I do admit this
algo if it is ap all-Indip strike. But.
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